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IN THE CENTrL AD14I0I3TRATIVE TaI3IflAL. HYD'V\T3!\D I3ENCh HYDERM3AD. 

O.P..NO. 32 f 1992. 

Between 	 Th' H 	Datad 20.1.1992. 

Phillip Jacob 	 ... 	poiicant. 
And 

The becretary to Government, Ministry of 	ilways, New Delhi. 

The hdditional Divisional.ai1way Manager(I) P.G. S.C.Rly,SecnI' 

3, 	Thacienior D,t4.E.(C&W)', a.G.Secunderabd. 

4. Shri T.elvaraj,.IquirY Officer, C.w.I/Hrs, Sec-bad. 

Resond3nts. 

Counsel for the .hpplicant 	Shri. scs.a.Anjanayulu. 	.. 

Counsel 
for the Respondents 	Shri_ J.R.Gopal Rao, SC for R1)s. 

CORAM; 	 'H 	 . 
Hbn'ble Mr. T.Chandra Sekhar Reddy, Judici; cIambex. 

tThe Tribunal made the fol1owingorder;- 1: 	'  
Sri K.S.R. Anjaneyulu for the app1icantandAn/ 

Gopala Rao, Sc for the tespondents are present.: 

' 

	

	 This is d case where the Applicant has been' removed from 

service by the respondents as per the order dtad 6.5.91 and 

this DA is filed, to set aside the said order. As against the 

said removal order, the a5plicnt has preferra an ap7eal to 

the Ad'll. Divisional Sai1way Manager,, who is tHe apoellate'' 

- authority. The said anea- thted 15.5.1991 .is apoended to 

this Q.A. and the s'áme is.  Annexure. VI.' Even tough six months 
- A 	 has elapsed, the said 'appeil '.dauthority heecis to have not • 

decided the said ap'eRl ofl t a applicant. So the applicant has 

approached this Tribunal: -for the reiiS, indicn ted above.. 

The applicant has complied with the ptOViSl9flS of ' 

Sec€ion 20 of the Administrative Tribunals 'Act by preferring, an 

appeal within the period of. limitation, before the competent 

authority. 

I have gone ,through the memorandum of the appeal tMt 

has beAan submitted' by the applicant to the Annellate Authority4  
The applicant has raised certain legal issues in the said mem 

oraridum of appeal. 	. 

For e ective adjudication of the mat't2r in dispute, the 
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2 	: 

opinion of the apiellate authoritywill be verymuch necessary. 

So, -f am of the view that interests of justice would 

better be serve i if--this OA is disposei of at tho zidmission 

stage itself, by giving apropriate directiims to the res?ondents 
to decide the appeal. 

In tha r3sult, ti 3LD)Clit ?utDrity is dir?ct 	to 
disposa of the ai5 	al in accorancawithjeQj within six 
weeks from t.e dta of th issue of ,  this orzt.c if the apneal 
of thE apolicact is not alr;ady distJoser9 

If the ep+ licant is aggreieved by the final oriers passed 

by the Competent authority, the applican€ would be at liberty 

o sproach this Tribrnal afresh in accordanèe with law after 
the said final orders ara 

The O.A. is diãposed of accodinly at the admission 
I.- 

stage itself. 

tJERTIFIEDTO B 	 Deputy iégistrar(Judl.) 

....................... 
 ....Ozirt.....:: 	2_• 

. Fiydel.abd Ben  :Trthunei 
4Vderab d  

Copy Q:- 

The Secreta •t4covenment, Ministry of ?'ilways, New Delhi. 
The Additiô.ltl £ivisional 2ailway Maneger(7) L G.South Central, 
Railway, Scunderab.d. 
The SeniorY5.M.,(c&w)3.c3 	3ecunderahd 

41- 	ri T.Sel'araj, 'Inquiry Officer, C.w.I./J-jc'rs, Secunderabad, 
5. one co3y •• Shri. K.S.R. Anjaneyulu, athocte, 1-1-365/A, 

Jawaharnag F Bak'araxh, Hyd-bad 20. 
6.. 	:c6py to'Shri. J.:R.Oopal Rao, S. C. fpr Rlys, CAT, Hyd-bad. 

one spare cpy. 	. -•. 	. 	- 
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